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CENTRAL ADMINISTRATIVE TRIBUNAL + HYDERABAD BENCH

AT HYDERABAD

Qriginal Application No0.463/96
Wik~ M A 320 46 .
Dt. of decision:s

Between:

J.R. Anand .. Applicent

and

1. Secretary, Dept. of Personnel,
New Delhi.

2. Establishment Officer,
Dept. of Personnel,
New Delhi.

3. The Director,
Dept. of Personnel,
New Delhi. «+ Respondents

-

Counsel for the applicant Sri S. Ramakrishna

Sri N.R. Devaraj
Sri P.V.S.5. Rama

Counsel for the respondents

Coram

The Hon'ble Sri Justice {MiG. Chaudhari, Vvice Chai

The Hon'ble Sri H. Rajendra Prasad, Member (Aik
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- 0.A.N0.463/96 Dt. of decision:25-4-96
I JUDGEMENT *

(ORAL ORDER AS PER HON'BLE SRI JUSTICE M.G. CHAUDHARY, V.C., )

The 0.A. was taken up for‘hearing on the prayer |for

interim relief, The respondent No.3 i,e. Ministry of rersonnel

have filed sad the reply statement opposing the interim relief.
The said respondents as well as respondent No.l are fepre-
.sénted by'Sri M.R. Devaraj, learned CiG.S.C. The respondent

' No.4, Sri K.V. Satyanarayana has also filed his reply state~

ment opposing the interim relief. He is represented by

Sri P.v.5.5. Rama Rao. Sri D.J. Rao, Under Secretany, DOPT

is present,aﬁd4pevm4ntedzznvwzame.m//

2. We have heard the aelsborate submissions advanced by
the learned counsel for the applicant, Sri S.Ramakrlishna

Rao and also the submissions made by Sri N.R.Devara|j 2nd

Ssri Rama Rao and have ‘carefully examined the record. Wwe

have also gone through the file pertaining to the gppointment

to the post in question from the Department of Pergonnel
" made available to us by learned counsel for officigl respondents,
3. .In the light of submissions urged by the respective
counsel for the parties and the record, as we are about to
commence our order, the learned counsel for the applicant

on instructions of the applicant who is also present prays

for witﬁdraWal of the O.A.lself. 3ri N.R. Dévaraj and

Sri Swamy for the respective respondents have no gbiection.
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Accordingly, féllowing order is passed:-

The C.A. is allowed to be withdrawn as prayed by
the learned counsel for the applicant., No orderlas to

costs. O.A. as well fs M.A.320/96 stands dispos#d of.,

#rasad) (.8, Chaudhari)
Vice Chairman
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Dt. 25-4-1996
(Open Court Dictation) 4}L4jﬂ
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To

1. The Secretary, [ept,of Personnel,
New elhi .

2, The Establishment Officer,
Dept.of Personnel, New Delhi,

3. The Director, Dept,of Personnel,
New pelhi, '
4. One copy to Mr,S.Ramakrishna Rao, aavocate, CAT «Hyd,
5. One copy to Mr, N.R.Pevraj, 8r .CGSC.CAT.Hyd.
6. One copy to Library, CAT ,Hyd. V
7. One spare CORY .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE M.G .CHAUDHART
VICE=CHATRMAN
AND

THE HON'BLE MR.HHA.QDRA PRASAD sM{A)
Dateds 2.5~ L\-1996

ORDER/JULGMENT

M.A/R.A./C.AHO.
in

O.A.INO. ' L\B’S\C‘\B .

' ToA.NO- (wspo - . )

and Interim Directimns

Disposed of with direetions
Dismigsed. _ T

Dismigsed as withdrawn. - '
Dismissed for lbfault r\/
Oxdexfd/Re jected. X

. No erder as to costs. (\Q\C,
.o - ’
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